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No.34-HLA of 2016/102.— The Haryana Legislative Assembly (Salary, Allowances and
Pension of Members) Amendment Bill, 2016 is hereby published for general information under
proviso to Rule 128 of the Rules of Procedure and Conduct of Business in the Haryana Legislative
Assembly:-

Bill No. 34- HLA of 2016

THE HARYANA LEGISLATIVE ASSEMBLY (SALARY, ALLOWANCES AND
PENSION OF MEMBERS) AMENDMENT BILL, 2016

A
BILL

further to amend the Haryana Legislative Assemebly (Salary, Allowances and Pension of
Members) Act, 1975.

BE it enacted by the Legislature of the State of Haryana in the Sixty-seventh Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Legislative Assembly (Salary, Allowances and Shorttitle.
Pension of Members) Amendment Act, 2016.

2. In section 2A of the Haryana Legislative Assembly (Salary, Allowances and Pension of ~Amendment
Members) Act, 1975 (hereinafter called the principal Act), for the words “thirty thousand rupees”, g; ﬁ;ﬁ)‘/‘;’r‘] aZA
the words “forty thousand rupees” shall be substituted and shall be deemed to have been act5 of 1975,

substituted with effect from the 1st April, 2016.

3. In section 3A of the principal Act, for the words “thirty thousand rupees”, the words “sixty ~ Amendment
thousand rupees” shall be substituted and shall be deemed to have been substituted with effect 8; ;e;“‘;’;:A
from the 1st April, 2016. Act z?,'f 1975.
4, In section 3B of the principal Act, for the words “five thousand rupees”, the words “ten ~ Amendment
thousand rupees”shall be substituted and shall be deemed to have been substituted with effect ~of section 3B
. of Haryana
from the 1st April, 2016. Act 2 of 1975.
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Amendment of
section 3C of
Haryana Act 2
of 1975.

Amendment of
section 5 of
Haryana Act 2
of 1975.

Amendment of
section 6 of
Haryana Act 2
of 1975.

Amendment of
section 7 of
Haryana Act 2
of 1975.

Amendment of
section 7A of
Haryana Act 2
of 1975.

5. Insection 3C of the principal Act, for the words “ten thousand rupees”, the words “twenty
five thousand rupees” shall be substituted and shall be deemed to have been substituted with
effect from the 1st April, 2016.

6. Insub-clause (ii) of clause (b) of sub-section (1) of section 5 of the principal Act, for the
words “one thousand five hundred rupees per day”, the words “two thousand rupees per day for
maximum fifteen days in a month” shall be substituted with effect from the 1st September, 2016.

7. Insub-sections (2) and (3) of section 6 of the principal Act, for the word “telephone”, the
words “telephone and one mobile phone” shall be substituted respectively and shall be deemed
to have been substituted with effect from the 1st April, 2016.

8. In clause (a) of sub-section (1) of section 7 of the principal Act, for the words “two lac
rupees”, the words “three lakh rupees” shall be substituted and shall be deemed to have been
substituted with effect from the 1st April, 2016.

9. Clause (b) of sub-section (4) of section 7A of the principal Act shall be omitted.
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STATEMENT OF OBJECTS AND REASONS

At present MLAs are being paid Salary @ Rs.30,000/- per month, Constituency Allowance @ Rs.30,000/- per
month, Office Allowance @ Rs.10,000/- per month, Samptuary Allowance @ Rs. 5,000/- per month, Daily Allowance
@ Rs.1,500/- per day, Free travelling facility @ Rs.2.00 lakh per year and Telephone Allowance @ Rs.15,000/- per
month for a telephone at residence under the provisions of the Haryana Legislative Assembly (Salary, Allowances
and Pension of Members) Act, 1975.

Keeping in view the rise in the cost of living, it is proposed to increase the Salary of Members of Legislative
Assembly from Rs.30,000/- per month to Rs. 40,000/- per month, Constituency Allowance @ Rs.30,000/- per month
to Rs.60,000/- per month, Office Allowance @ Rs.10,000/- per month to Rs.25,000/- per month, Sumptuary
Allowance @ Rs. 5,000/- per month to Rs. 10,000/, Daily Allowance @ Rs.1,500/- per day to Rs.2,000/- per day for
maximum 15 days in a month, Free travelling facility @ Rs.2.00 lakh per year to Rs.3.00 lakh per year and Telephone
Allowance @ Rs.15,000/- per month for a telephone at residence is being substituted to a telephone and a Mobile
phone for residence. It is also proposed to omit the Section 7A (4) (b) of the ibid Act.

RAM BILAS SHARMA,
Parliamentary Affairs Minister, Haryana.

The Governor has, in pursuance of Clauses (1) and (3) of Article 207 of the Constitution of India, recommended
to the Haryana Legislative Assembly the introduction and consideration of the Bill.

Chandigarh: R. K. NANDAL,
The 31st August, 2016. Secretary.
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FINANCIAL MEMORANDUM

The proposed increase in Salary, Constituency Allowance, Office Allowance, Secretarial Allowance, Daily
Allowance and Free Travel Facility of Members of Legislative Assembly will entail an extra expenditure of
approximately ¥9,04,14,000/- (Rupees nine crore four lakhs and fourteen thousand only) per year from the State

Exchequer. The amount of Daily Allowance can not be ascertained at this stage as this will depend upon the tours of
Members.
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